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CEi'iTRAL a d : ;l MIST RAP I  ̂ /E TRIbUlJAL, CI.^CJIT BHNCH,

liJCKNuW

Pradeep Kumar Mi^ra . . . .  *i>pplicant

Vs.

Union of India  ii£ others. .........  .^ssocndents.

Hon 'ble  M r.Justice K .Nath, \/C,

Hon 'bla i-*r. K.M. Sinjh , AM.

O R D E R

Review 'Application N o .27 /9l(ii) 

in

O.A.l^o. 2 54 /1990 .

Per: Hon’ble Mr. M .H .Singh , Administrative x’-Ismber.

This review aoplication seeks ruviev/ of 

our judgment dated 1 2 .9 .1 9 9  0 in O .A .: .q . 25 4/9 0 on 

the gruancs mentioned in the appllcaticn.

2. The api^licant has advanced ten nroonos 

all cf which either relate to or are based on facts 

advanced ty the applicant.

3. In our above judgment we had primarily-

gone into legal status cf substitute LLuA and had 

come to the conclusion that the ch^irocteristics of 

the substitute 's  post point to -lis an agent

of the EDA because of v?hich/ to q-aots fr_Mn cur 

judgment "No employer and employee rolaticnship 

sets up between the Postal "-epartment and the 

substitute SLDA. In this view of the matter, there 

does not arise the question of Such a substitute 

being c-jnsidered as a v/crkman under the Industri-^1 

Disputes ^ t ,  19 47, v/hc cannot be r *tranchad v/ithout
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complying v/ith the provisions of Sections 25F and 

25N of the *-ct. Also/ when the applicant has no legal 

claim  to the post of EDDA, he can obviously not 

challenge the action of the respondents to take steps 

to f i l l  the post of -.liDA.............................................................

4 . The ap:"lication contains no submissions

against our conclusion vrhich is based on analysis of 

the characteristics of the post of substitute EDDA.

The factual grounds advanced for prayar to review-/ our 

above judgment are therefore difEsrent and also 

irrelevant to the grounds on which the original 

application had fa ile d , -̂ hen such are the contents 

of the review application/ vre do not even consider 

necessary to direct that notice be issued to the 

respondents.We dispose it  off by circulation . The 

application is dismissed.

1
(M .M. Singh) / M r  (Kamleshwar Nath)
Adrnn. i-lember Vice Chairman


